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afreer/ ORDER

PER: VIJAY PAL RAO, J.M.

This appeal by the assessee is directed against the order dated
23.08.2017 of Id. CIT(A), Kishangarhh for the Assessment Year 2010-
11.

2. None has appeared on behalf of the assessee when this appeal
was called for hearing. It is noted that none has appeared even on the

last date of hearing on 20.12.2017 though an application for
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adjournment was filed on behalf of the assessee. According, the hearing
of the appeal was adjourned to 22.01.2018 with the direction to issue a
notice through RPAD. Despite the adjournment taken by the assessee
on the last date of hearing and a notice sent through RPAD nobody has
appeared on behalf of the assessee. Therefore, in the facts and
circumstances of the case when none has appeared on behalf of the
assessee nor any request of adjournment has been filed then it is
apparent that the assessee is not interested in perusing and prosecution
of the present appeal.

3. So in the circumstances, following the decision of Delhi Bench of
ITAT in the case of CIT Vs. Multiplan India (P) Ltd., [1991] 38 ITD 320
and also on the judgment of the Hon'ble M.P. High Court in the case of
Estate of Late Tukhoji Rao Holkar Vs. CWT [1997] 223 ITR 480, the
appeal of the assessee is not admitted and is dismissed in limine for

non prosecution as pronounced in the open Court on 22.01.2018.

Sd/- Sd/-
(faspe R aTea) (fasra urer <m)
(Vikram Singh Yadav) (Vijay Pal Rao)
a1 wew / Accountant Member =i Faw / Judicial Member
STIgR / Jaipur

fesis / Dated:- 22.01.2018.
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